5919  Statement re:
Air Crash Near
Tambaram

Inquiry appointed for the purpose will
disclose the ful] facts. Before taking
off, the aircraft had undergone all the
necessary  tests and inspections
according to usual practice.

It must have become clear to the
crew soon afier the trouble was
noticed that the aircraft could not
maintain its height, Flying Officer
Ganesan ordered the other pilot,
Flying Officer Rammohan to bale out,
and the latter landed by parachute
uninjured.

Th~ Captain of the aireraft, Flying
Officer Ganesan, concerned about the
safely of the villapers below-—which
was an inhabited area—made cvery
pos:zible ofTort to steer his zireraft
awnv to avaid the civi! population.
He succceded in doing sao by not
baling oul uand rvirkng his own life
in the best tradition: of the Indian
Air Force. The aircraft landed in a
cashew-nut grove therehy avoiding
the villagers but causing fatsl injuries
tn the Pilot. He was picked up
severally vrounded in the head hut
still alive. The neighbouring villagers
who saw the crash soon arrived on
the scene and saw the Flying Officer
with his injurier, The Flying Officer
seems to have inquired whether any
onc in the village was hurt, After he
had been told that there were no
casualtiez and that the other airman
had been seen landing =afely, he
collapsed and died,

Flying Officer Ganesan died like a
gallant officer in the prompt perfor-
mance of his duties knowing very
well the almost certain risk to his life
in the effort he made to steer the
afrcraft away from the village areas.
The Auxiliary Air Force has lost a
gallant and able Pilot and the Indian
Air Force a promising young recruit
or reservist. Flying Officer Ganesan
was extremely well thought of by his
colleagues and showed marked
qualities of leadership. He is survived
by his father, who Is also a public
servant. Flying Officer Ganesan’s life
ended at the very young age of
25 years but he has left with the
Auxiliary Alr Force a record of which
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it can justly be proud and in the best
traditions of the Indian Air Force
itself.

Government feel sure that the
House will want the appreciation of
this Officer's gallantry and his
devotion to duty to be expressed in
the House, more particularly as
Flying Officer Ganesan was a
volunteer who joined the Auxiliary
Air Force so that he could have served
his country when the occasion called
for his services,

Mr. Speaker: 1 am sure the House
greatly appreciates the gallantry of
Flving Officer Ganesan who risked
his life to save the lives of many of
the villagers there, He died while on
duty. The House expresses its deep
sense of sorrow and appreciates the
gallantry of this Officer and sends its
condolences to the members of the
bereaved family.

12.10 hrs.

INSURANCE (AMENDMENT)
BIIL—contd.

Mr. Speaker The Iouse will now
take up further consideration of the
following motion moved by Shrimat!
Tarkeshwar! Sinha on the 17th March,
1961, namely:—

“That the Bill further to amend
the Insurance Act, 1938, be
taken into consideration”

Shrimati Tarkeshwari Sinha may
continue her speech.

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): The
other day I was explalning to the
House that it is a great loss to our
country when the Indian insurance
business is re-insured with foreign
companies, We lose foreign exchange
on this because a large amount of
business is transferred every yesr to
the foreign companies, the amount
which is re-insured with the foreign

companies, We lose income-tax on
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that also because they do not pay
taxes to the Indian Government; they
pay taxes to their own Government.
These have been the reasons why the
QGovernment thought it wise to bring
this Bill. The House will readily
agree with me that it will be a great
advantage to the country if the
handling of reinsurance is done inside
the country and it should be encourag-
ed as much as possible.

12.12 hrs,
[MR, DEPUTY-SPEAKER in the Chair]

We find that there is sometimes
mutual distrust and suspicion between
one insurance company operating
directly in India and another and so
it hesilates to give some portion of
its insurance business to another
company. The fear is that if a com-
pany gives some of its business by
way of re-insurance to another
company, also operating here directly,
then during the course of a short
time, the second company may
manage to get the whole of the
bhusiness directly from the client.
This fear, rightly or wrongly, ecxists.
Because of this fear, re-insurance
business between directly operating
companies takes place only to a
limited extent. On the other hand,
if there is definitely and specifically
@ reinsurance company, that is to say,
a company which will not issue any
dircet policy but will only take
reinsurance from the insurance com-
panies, there is no reason why the
directly operating companies should
have any distrust or suspicion of such
a company. In fact this position was
realised by the Government some
years ngo and a reinsurance company
called the India Reinsurance Corpo-
ration was brought into existence and
it is funclioning since 1957. Govern-
ment used its good effices in this
connection and played a great part in
persuading most of the companies
operating in India—Indian as well as
non Indian—to enter into a voluntary
agreement with this reinsurance com-
pany so that each company gives by
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way of reinsurance 5 to 10 per cent
of its business. I believe that this
company is on a stable footing now
because of the business which is
assured to it, year after year. After
the lapse of three years and in view
of the vast potential for expansion
of general insurance business in our
country, it was felt that the time had
come for another reinsurance com-
pany to come on the stage. Therefore,
since 1960, there is another reinsu-
rance company in operation, namely,
the Indian Guarantee and General
Insurance Company, a subsidiary of
the Life Insurance Corporation.
Efforts were made on the lines as
before to persuade the insurance
companies operating in India to give
the second reinsurance company &
similar share of business as they are
givinT to the first one on a voluntary
basis, 1 am sorry to observe that this
mive did not mret with the success
which the G -+ .. .moni expected. T do
not knnwr what veore the reasons for
the uon-ro-operal:on of a section of
the irsurers rne-ating in India, What-
ever may he their reasons, we have
{0 think of the interests of the
conatry  and do the right thing.
General insurance businecss is
expanding fast  with the opera-
19 ¢f our Plans and the deve-
lopme.nt ¢f commence and indus'ry. So,
it is ez udin! that the functioning of
this bu i - in T=din it channelised in
such a wav. that iy contribute: its due
share in strengihening the economic
fabric of the country.

The object of this Bill is to Waild
reinzu-anc~ businese in India by
stren~thening reinsurance companies.
Yo are proposing that a second rein-
surance company a'so be built up, by
getting an apptopriate share of the
Indian business from all the compa-
nies. Such a share from all compa-
nies in India gives a very strong base
for a reinsurance company, so that one
can confidently expect it to flourish
Naturally, we have to ensure that the
reinsurance companies do not enter
into harmful competition between
themselves. We have also t0 ensure
that they function in such a way that
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they build up this business on sound
lines. The calibre of our reinsurance
compenies must be such that they can
canvasg for and get reinsurance busi-
ness outside India also, just as some
of the general insurance companies
have been operating outside the coun-
try and the LIC has been operating
outside the country.

Now, I shall turn to another aspect
of this matter. There are countries in
the world which are not developed in
this business. In other words, I am
talking about those countries which
are similar to our country in this res-
pect.  These countries found that re-
insurances were being placed  mostly
outside, Such countries were there-
fore forced to erecet artificia! barriers
in reespect of remnsurance business, [
may mention here that State reinsur-
ance monopolies op Sta‘n r incurance
wuits exist in several countries,  Tur-
key, Chile. Brazii and Argentina have
moreopolies. while pariial compulsory
sehoes operate 1 Pakistan and even
in Fraaee, In Pakiwstan, thirty per cent
of o' husiness written in that country

has to be reinznred with the Pukistan
Reinsurance Corporation.  So, in sug-
festing that in cur country cvery in-

surer zhould place a certain share not
cxeeidineg thirty pers cent of its busi-
ness with two Indian  reinsurers we
are only adopling a middle eourse bet-
wecn the one extreme of leaving the
reinsurance business completely un-re.
gula‘ed and the other extreme of re-
quiring all reinsurances to be placed
within the country. Qur proposal is
Merefore a very modcrate one. The
intere<t of the Governmen! is only to
channclise the whole development
according to sound principles, looking
to the overall development of the
country.

I shall now explain the provisions of
the Bill briefly. Clause 2 of the Bill
adds two new sections to the Insurance
Act, 1938. The first of these sections
Tequires every insurance compeny
operating in India to reinsurance a
minimum share not exceeding thirty
Per cent of the sum assured on each
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policy issued in India with
reinsurance companies which are
approved by the Government for the
purpose. Government will fix the
percentage of business to be go rein-
sured and it will also fix how this
business is to be allocated between the
Indian reinsurers. Any notification
issued in thig connection has to be
placed before each House of Parlia-
ment. The second section to be added
provides for the constitution of an
advisory commitiee of not more than
five persons who have special know-
ledge and experience of insurance
business. This committiee will have te
be consulted by Government before
taking a decision in these matters.

Clause 3 of the Bil] gives powers to
the Government to specify, by rules
made under the Act, the delails as to
the working of this Advisory Com-
mittee. The clause also changes the
existing sub-section (3) of seclion 114
of the insurance Act, 1938 so that the
procedure as to laying of the rules
made under the Insurance Aci, 1038
before the Houses of Parliament s
brought in line with similar proviziona
in other Acts.

Lastly, a word of explanation about
the amendment to the Bill T have
given notice of. After the introduction
of the Bill. there was a long discussion
with some represcnlatives of the in-
surance business. One matter urged

by these representatives was
that the Government should
fix the terms and  conditions

in respect  of the re-insurance
business required o be placed with
the Indian re-insurers. The Govern-
ment has decided to accept the res-
ponsibility in order teo remove any
friction over thi; between the Indian
msurers and the insurers genecrally, It
is highly desirable to promote cordia-
lity in their day to day operations,
Another matter accepted by Govern-
ment is that in fire insurance business,
insurer; may follow the practice they
are following at present with respect
to ‘India Re-insurance Corporation'.
The practice js that an insurer may
either re-insure a share of every policy
or give a share out of what is known
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in re-insurance businesg as the ‘first
surplus’ after the company’'s own net
retentions’ so that the premiums pay-
able on th re-insurance will be the
same ag on the first basis. Thig also
is a reasonable proposition. To pro-
vide for these iwo matters, it is pro-
posed to add two new sub-scctions to
the proposcd scetion 101A in clause 2
of the Bill. T nced not elaborate these
matters except to say this that the
whole matter has been very carefully
examined by {echnical exports, and
by u:, T do not propose to add any-
thing (o this, but I would like to assurce
the lHonse that every point was care-
fully examined und only after careful
examiniation we have come 1o this
conclusion and wi have put forward
thi; Bill for the consideration of the
House.

Sir, T do not want 1o take any more
time of the House. I move.

Mr. Deputy-Speaker: Molion moved:

“That the Bill fuciier to amend
the Insurance Act, 1938, b taken
inte consideration.”

Shri Sadhan Gupia (Calcutia-East):
Mr. Deputy-Speaker, Sir, while T wel-
come this Bill, I have certain criti-
cisms 1o offer both as regards the
scope of this Bill and as regards the
fact that opportunity has not been
taken to amend certain other sections
of the Insurance Act.

Now, I will dispose of the second
matter first very briefly. It is un-
doubtedly important that we should
provide for reinsurance to save for-
elgn exchange, but there is another
thing which is very important for the
insurance industry and which is being
brought into prominence by the re-
eent decision of the Supreme Court.
The Supreme Court has decided that
Section 31A of the Insurance Act is
a bar to the payment of bonus to
employees of insurance companies.
This is a very unfortunate state of
affairs and this should be corrected,
because if the employees are depriv-
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ed of bonus there will be considera-
ble discontent, and I think oppor-
tunity ought to have been taken in
this Bill to provide an amendment of
Section 31(a) also.

As regards the provisions of re-
insurance itself, I do welcome them
so far as they go, but I think the
provisions ought to have been more
drastic. We are desperalely short of
foreign exchange today and we ought
to take every opportunity and every
means of saving as much of foreign
cexchang ai  we can. The  hon,
Deputy Minister has already told us
that Indian mm=urers are not willing

o re-insure widh other Indian com-
vanies because they apprehend that
the companics with which their busi-

ness would be re-insured would ulti-
mately swallow up their clientele. If
that fear s there-<tha! fear would be
there in the minds of a’l private com-
petitors— then we ecan be sare of one
thing, that whofever will not pgo to
the two re-insurance corporation: will
definitely go 1o fweign re-insurers.
That we may be sure, and :n there is
a chance that at least 70 per cent of
the re-insurance premium will con-
tinue to be lost to foreign companies
and we shall be short or foreign ex-
change to that extenl. Thercfore, by
way of saving foreign exchange we
make very litlle progress—only 30
per cenl—and from the present posi-
tion it is quite clear that the Indian
companies will not be persuaded to
re-insure any further amount than
they can be compelled by the Gov-
ernment after this Act comes into
force.

Because of this, Sir, different
methods should have been adopted.
Firstly, there should have been a
method of compelling the whole
amount to be re-insured with the re-
insurance corporations. I take it that
both the re-insurance corporations are
on a sound footing and there Is no
reason why they should not cater to
+»e whole re-insurance business. If
Turkey orn do it, if Brazil can do it,
wo 1o ntl see Why we should not
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follow the practice of Brazil rather
than follow Pakistan, especially when
we are desperately in need of foreign
exchange.

Here what do we provide? Only a
saving of 30 per cent is there. I be-
lieve, Sir, annually about Rs. 4 crores
are lost in foreign exchange by way
of re-insurance—the hon, Deputy
Minister will correct me if I am
wrong, but that is my information. If
that is so, we only save just about
over a crore of rupees and Rs. 3 cro-
re« will  continue to be lost. Why
have it that way? Why not have the
witole busness of re-insurance?

Then, i we have to save foreign
exchange there s another aspect of it.

Somelimes omay  become necessary
for one country to re-insure with
other  countries. If  that  becomes

necessary 1t s desivable that such re-
msurance should be routed  through
the re-insurance companies nr-—there
is another way of doing it—the whole
general insurance may be nationalised
and the na'ionalised business may re-
insure with foreign insurance com-
panies and in turn accep! re-insur-
ance from foreign insurers.  Which-
ever way you adop!, the position is
that we can command a very large
re-insurance business and by that
very volume we command we can
grt heneficial terms from foreign in-
surers. The result is, we not only
do not lose forcign exchange on re-
insurance but we actually gain for-
eign exchange through re-insurance
by mutual re-insurance and we can
get more favourable terms in re-in-
surance treaties.

ATl these things should have been
looked into and in the context of our
desperate shortage of foreign ex-
change the Finance Ministry ought
to have made provisions on these
lines either for nationalisation of
general insurance or through com-
pulsory re-insurance with the two
re-Insurance corporations of the whole
amount of policies and then if neces-
sary to route the foreign re-insurance
of our country through the re-insur-

PHALGUNA 29, 1882 (SAKA) (Amendment) Bill 5928

ance corporations on a basis of ad-
vantage to our country. If this had
been done, Sir, {foreign exchange
would have been saved and our in-
surance business would have been
on a much better footing. As it is,
the general insurance business is not
on sound lines. On the whole, there
are a few big companies, there are
some small companies, some are flou-
rishing and some are closing down.
That is not a very fortunate state of
affairs. This should have been reme-
died and this was a great opportunity
which has: not been availed of.

So I would suggest, even at  this
stage, to consider what can be done
within the scope of this very Bill, The
who'e re-irsurance business  should
b drawn into the two  re-insurance
covparations and nothing should be
left to po outsaide becouse “to go out-
side” does not mean to go to other
Indian, companics but “to go outside’
means to go outside India which we
cannat afford. So nothing should go
outeide. It should all be with the
re-insurance corporations, and then
if we find it profitable to have re-
insurance treaties with foreign in-
surers let the re-insurance corpora-
tions do it; but let not our private
companies reinsure with foreign In-
surers at all. With these reservations
and qualifications T extend my sup-
port to this Bill.

Shri L. Achaw Singh (Inner Mani-
pur): I rise to support this Bill. I
fully agree with the objects stated In
the Statement of Objects and Reasons.
There are two objectives: the first
is about the question of reducing our
foreign exchange expenditure. The
second is to help the growth of Indian
insurance companies. I take this op-
portunity also to join Shri Badhan
Gupta and to submit that drastic steps
have not been taken to bring the in-
surance business as a whole into stric-
ter control under the Government. I
have a few remarks to make in this

respect,

The Act of 1938 has been amended
several imes. We find that the ob-
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_jects of these amendments have been
to secure greater control of insurance
"business in India, The object of this
‘Bill is also the same. According to a
survey made in 1956 it was found that
the drain on our foreign exchange
was to the extent of Rs. 1°38 crores
per annum,and there was also a huge
blackmarket in insurance business by
businessmen and industrialists. An
illegal income of over Rs. 2 crores
was made by these people during that
year.

The Insurance Book of 1959, which
-glves the figures for 1958, shows that
‘most of the reinsurance companies
were British and their number was 65.
Their annual premium income was to
the extent of Rs, 7.19 crores whereas
the share capilal of these companies
was only Rs, 5.13 crores. So, we find
that our general insurance was domi-
nated by the Dritich  companies.
“They were not therefore intercsted at
all in devolping the rvinsurance mar-
ket in India, at the cxpense of their
home marketl and also at the ciprnse

of the brokerage hot-¢* in London.
Of course, it is true, as the Dcpu'y
Minister has s2id ju-t now, that we

‘have started to do something in this
resneet by sturting the Indian Rein-
surance Corporation in 1957, but that
was only a beginning, I have refer-
red to several journals and 1 find that
there hag been a controversy. The big
irtcrects have raised many important
issues regarding this amending Bill
The first point they have raised is
about the general business of insur-
ance companies. By the diversion of
this 30 per cent of the premium, they
say that the revenue accounts of these
corapanies will be seriously affected;
then again, they say that this quota
cession of 30 per cent is rather acqui-
‘sitive in character and that it would
damage India’s reputation abroad and
would not help to prevent the drain
on foreign exchangs. They also say
thattheﬂwernmenthnentaddn
to help the Indian Guarantee at the
expense of the Indian Reinsurance
Guwuuon. and add that this iz a

sort of backdoor nationalisstion. I
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cannot agree with these views, and
these points and objections are not at
all, tenable, as the Deputy Minister
has made it quite clear.

Our Reinsurance Corporation are
working at a disadvantage and on dis-
advantageous terms. We find that the
Reinsurance Corporations in India
have not been able to get a proper
reciprocity of their business for the
cessions abroad. There is a customary
exchange of our profitable business in
India with the unprofitable business
abroad, and that aggravates our fore-
ign exchange position also.

This Bill has some statutory re-
quirements for the cession of 30 per
cent, and I submit that this will help
to conscrve the neccs<ary foreign ex-
change. There is another point also
which may be mentioned, and that is
the growing business or the growth of
the industr. We have adopted a
number of industrial programmes and
the VOl ume of insurance also
is  growing day by day. But
there is o fear that there is a mush-
romn growto of this insurance busi-
ness, and for that we require a greater
conirol of the business. The present
policy regarding insurance should be
revised; the code of conduct adopted
by the insurance companies has not
becn successful;, the companies have
infringed the law in various ways.
The regulation and control which have
been incorporated in some of these
amending Acts have not been also
successful. They have not been effec-
tive enough. Moreover, malpractices
such as rebates, misappropriation of
accounts, and falsification of accounts
are not very uncommon. So, the
question is wether we can do better
by adopting stricter measures. I my-
self am in favour of nationalisation of
general insurance business. A num-
ber of other countries like Argentina
and Iran and some East European
countries have already nationalised
this business, and 1 do not think
is any reason why we should not
it, because, the income of these

Bed
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panies can be utilised for the develop-
ment of our industrial schemes.

Another aspect of this question is
this: in these companies there are no
proper conditions of service formulat-
ed. The resources of these companies
are also very slender. Some amount
of compulsion is necessary, and that
is why we appreciate the objects of
this Bill. The companies have not
got proper resources. Sometimes they
cannot! meet certain demands on their
resources. There should be some
compulsion by which they can accu-
mulate adequate resources for the
safeguard of their clients and also
their staff. In that case, we will be
able to do away with paper reserves
which appear in the balance-sheets
of these companier; these paper reser-
ves lizve na real value,

The conditions of the goeneral staff
will be bright when we adopt this
mearure.  Government lias done a
gord job by bringing this amending
Bill before the House,

With these words, 1 support the
Bl

Shrimati Tarkeshwari Sinha: Mr.
Deputy-Speaker, Sir, 1 am very
gratvfu! to the hon. Members who
have spokun and lent (Lcir support
to this Biil. I am surc this Bill has
gencrally been welcomed in the
Hou:e, One or two points have been
raiscd by the two hon, Members who
have spoken. The hon. Member who
just row spoke has really commended
the provisions of the Biil. 1 have
nothing to say cxcept that I am grate-
ful for all that he has said.

He has mentioned about certain
general insurance companies not
coming up to expectation in regard to
proper business conduct. I am sure
this re-insurance provision will make
them more careful in their business
operations. Though the reinsurance
companies would ndt be exercising
over-a'l control in their day to day
operations, 1 am sure because of this
arrangement, the insurance companies
will improve their business conduct.
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Shri Sadhan Gupta said that the
Indian companies should re-insure the
majority of their insurances with the
Indian companies, That involves
various complications, because the
fundamental things in insurance busi-
ness are cordiality and confidence. " As
the hon. Member is aware, general
insurance to a great extent is con-
trolled by foreign insurance com-
panies. On the one hand, we are
encouraging foreign investment.
Therefore, we do not really propose
to take any action which would really
act as a discouragement to forelgn
investment. But all the same, T can
assure the House that we have been
very cautious and vigilant about the
whole prollem.

In mv mnin speech, T have said that
because Indian insurance business is
more profitable aud forcipn insurance
business is  Jess  profitable, foreign
reinsurance companies have been
making more profits on India insu-
rance busine's. It is open to the
Indian insurance companies to realise
this and to rec-insure with the Indian
re-in“urance companies which are in
existence today. It is for their benefit
that this measure has be:n brought
forward. I think the Indian insur-
ance crmpanies will very soon realise
that it is not profitable for them
to insure a lsorpe amount of thelr
business with the forcign rc-insurance
companies. 1 hope they will divert
mor: sand more of their husiness to
the Indian re-insurance ~ompanies.

Another point raised by the hon.
Member wut that we should force
the majorit+ amount of the re-insur-
ance cn Indian business to be done
here. 1 do not think that is a very
sound approach to be made After
all, we in Tndla want to do business
abroad. Probably the House knows
that the LIC has done very good
business outside India. If w¢ really
do not reciprocate in these muaiters, 1
think we shall have to suffer our-
selves because we also know that
there isa lot of scope for doing
insurance business out side India
Therefore, I do not think any rigid
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rules should be made and any rigid
steps should be taken in this respect.

So far as the point regarding bonus
is concerned, this does not form part
of the principles of this Bill. How-
ever, I know the feelings of this House
in this matter., We are ourselves
aware of the whole problem and we
shall consider it with great care and
concern.

With these words, 1 move that this
Bil} be taken into consideration,

Mr. Deputy-Speaker: The question
is:

“That the Bil] further to amend
the Insurance, Act, 1938, be taken
into consideration.”

The motion was adopted.

Mr. Depuly-Speaker: The House
will pow  take up  clause-by-clause
consideration,

Clause 2— (Inscrtion of a new Part)

Shrimati Tarkeshwari Sinha: 1 beg
to move:

Page 1,—
after line 20, insert—

"(2A) Notwithstanding anything
f:ontained in sub-section (1), an
Insurer ecarrying on fire insurance
business in India may, in lieu of
reinsuring the percentage spsci-
fied under sub-section (2) of the
sum assured on each policy in
respect of such business, re-insure
with Indian re-insurers such
amount out of the first surplus in
respect of that business as he
thinks fit, so however that, the
aggregate amount of the premiums
payable by him on such reinsur-
ance in any year is not less than
the said percentage of the
premium income (without taking
into account premiums on Te-
insuren. e  jed or accepted) in
rrspon iuch business during

s
cieal
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Explandation—For the purposes
of this sub-section, the year 1961
shal] be deemed to mean the
period from the 1st April to the
31st December of that year,

(2B) A notification under sub-
section (2) may also specifly the
terms and conditions in respect of
any business of reinsurance re-
quired to be transacted under this
section and such terms and condi-
tions shall be binding of Indian
re-insurers ang other insurers™.

(1).

Mr. Depuly-Speaker: Does she
want 1o speak on that?

Shrimali Tarkeshwari Sinha: I have
explained it in my main speech.

Mr. Deputy-Speaker: There are
two other  amendments  of  which
notice has been received. Shri Somani
is not here. I will put the Govern-
ment  amendment No. 1 1o the vote
of the House, The question is:

Page 1,—
afier line 20, insert—

“r2A)  Nolwithstanding any-
thing containeq in sub-section (1),
an insurer carrying on fire insur-
ance business in India may, in
lieu of reinsuring the percentage
specified under sub-section (2) of
the sum gassured on each policy in
respect of such business, re-insure
with Indian re-insurers such
amount out of the first surplus in
respect of that business as he
thinks fit, so however that, the
aggregate amount of the premiums
payable by him on such re-insur-
ance in any year is not less than
the said percentage of the
premium income (without taking
into account premiums on re-
insurance ceded or accepted) in
respect of such business during
that year.

Explanation—For the purposes
of this gub-section, the year 1061
shal] be deemed to mean the
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period from the 1st April to the
31st December of that year,

(2B) A notification under sub-
section (2) may also specify the
terms and conditions in respect of
any business of reinsurance re-
quired to be transacted under this
section and such terms and condi-
tions shall be binding on Indian
re-insurers and other insurers.”
(1).

The motion was adopted.
Mr, Deputy-Speaker: The question
is:

“That clause 2, as amended,

stand part of the Bill”.

The maotion was adopted,

Ciuuse 2, as amended, was added to

the Bill
Clause 3, Clause 1, the Enacting For-
mula and the Title were odded to
the Bill,

Shrimati Tarkeshwari Sinha: I beg
to move:
“Thal the Bill, as amended, be
passed”.

Mr, Depuly-Speaker: The question
is:
“That the Bill, az amended, be
passed”.
The motion was adopted.

12-47 hrs.

*DEMANDS FOR GRANTS—contd.
MiINISTRY OF EDUCATION

Mr. Depuly-Speaker: The House
wil] now take up discussion and vot-
ing on Demands Nos, 13 to 15 and
112 relating to the Ministry of Educa-
tion, for which 5 hours have been
allotted.

83 cut motions have been tabled to
these Demands. Hon. Members
desirous of moving cut motions may
hand over at the Table within 15
minutes the number of the selected
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cut motions. I shall treat them as
moved if the Members in whose
names those cut motions stand are
present in the House and the motions
are otherwise in order,

The time-limit for speeches will, as
usual, be 10 to 15 minutes for Mem-
bers including movers of cut motions.

Demanp No. 13—MINISTRY OF
EDUCATION

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 38,778,000 be granted to the
President to complete  the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1862, in respect
of ‘Ministry of Education'.”

DeManD No. 14—EDUCATION

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs, 15,39,40,000 be granted to the
President  to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1862, in respect
of ‘Education'.”

Demazp No. 15—MISCELLANEOUS
DEPARTMENTS AND OTHER EXPENDITURE
UNDER THE MINISTRY OF EpUcCATION

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 2,60,44,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in ruspect
of ‘Miscellancous Departments
and other Expenditure under the
Ministry of Education’.”

*Moved with the recommendation

of the President



